t

| TEM NO 11 COURT NO. 8 SECTI ON 1|
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RECORD OF PROCEEDI NGS

CRLMP. 36/2016 in Petition(s) for Special Leave to Appeal (Crl.)
No(s). 8649/2015

(Arising out of inmpugned final judgnment and order dated 26/08/2015

in CRLA No. 2216/2006 passed by the H gh Court O Judicature at

Al | ahabad, Lucknow Bench)

SAURABH M SHRA Petitioner(s)
VERSUS

STATE OF U. P. Respondent ( s)

(For i npl eadnent)

W TH

CRLMP. 37/2016

SLP(Crl1) No. 8671/2015
(For i npl eadnent)

Date : 13/05/2016 These Crl.MPs were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE N. V. RAMANA
[N CHAMBERS]
For Petitioner(s) M s Vidhi International, Adv.
For Respondent (s) Ms. Supriya Juneja, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER

I ssue notice on both the applications for inpleadnent.
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